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This is only an advertisement for information purposes and not for publication, distribution, or release directly or indirectly outside India. This is not an announcement for the Offer Documenl. All capitalized terms used and nol defined
herein shall have the meaning assigned to them in the Letter of Ofler dated April 8, 2023 (the “Letter of Ofter” or “LOF™) filed with the Stock Exchanges, namely BSE Limited (“BSE") and the National Stock Exchange of India Limited

RUSHIL

DPECDOR LIMITED

(“NSE" and together with BSE, "Stock Exchanges”™) and the Securities and Exchange Board of India (" SEBI”).

RUSHIL DECOR LIMITED

Rushil Decor Limited (“Company™ or “lsswer”™) was onginally incorporated as ‘Bushil Decor Private Limited’ on May 24, 1993 as a private imited company under the Companies Act, 1956 with the Registrar of Companies, Gujarat, Dadra and Nagar
Hawvali (“RoC"). Pursuant to a special resoletion of our Sharaholders passed in an extra-ordinary general meeting dated November 19, 2007 our Gompany was converted into a publc limited company and subseguently, the name of our Company was
changed to ‘Rushil Decor Limited' and a fresh certificate of incorporation dated December 04, 2007 consequent to the conversion was issued to our Company by the Registrar of Companies, Gujarat, Dadra and Magar Haveli. The repisterad office of
our Company was originally situated at A-701, Fair Deal House, Near Swastik Char Rasta, Navrangpura, Ahmedabad — 380 0049, Gujarat, India, Thereafter, the registered office of our Company was changed to 1, Krinkal Apartment, Opposita: Mahalaxmi
Temple, Near Mahalaxmi Char Rasta, Paldi, Ahmedabad — 380 007, Gujarat, India on February 12, 1998 and subsequently to 5. Mo, 125, Near Kalvanpura Patia, Gandhinagar — Mansa Road, Village Itla. Tal: Kalol, District: Gandhinagar - 382 845, Gujarat,

India on August 20, 2007

Repgistered Office: 5. No. 125, Near Kalyanpura Patia, Gandhinagar Mansa Road, Kalol, Village itla, Gandhinagar = 382 845, Gujarat. India. Tel: +91 98 2543 8039
Corporate Office (Address where books ol account and papers are maintained): Rushil House, Near Neelkanth Green Bungalow, 0. Sindhu Bhavan Road, Shilaj. Ahmeadabad - 380 058, Gujarat, india, Tel: +91 79 6140 0400
Contact Person: Hasmukh Kanubhai Modi, Company Secretary and Compliance Officer | E-mail: ipo@rushil.com | Website: www.rushil.com | Corporate Identification Number: L25209GJ1993PLC019532

PROMOTERS OF THE COMPANY: KRUPESH GHANSHYAMBHAI THAKKAR, KRUPA KRUPESH THAKKAR, M/3. RUSHIL INTERNATIONAL AND KRUPESH GHANSHYAMBHAI THAKKAR HUF

FOR PRIVATE CIRCULATION TO THE ELIGIBLE EQUITY SHAREHOLDERS OF THE COMPANY ONLY

ISSUE OF UPTO 66.,35.421* EQUITY SHARES OF FACE VALUE T10 EACH (“RIGHTS EQUITY SHARES") OF OUR
COMPANY FOR CASH AT A PRICE OF ¥162 PER EQUITY SHARE (INCLUDING A SHARE PREMIUM OF T152 PER EQUITY
SHARE) (THE "ISSUE PRICE"), AGGREGATING UPTO 710,749.38° LAKHS ON ARIGHTS BASIS TO THE EXISTING EQUITY
SHAREHOLDERS OF OUR COMPANY IN THE RATIO OF ONE (01) RIGHTS EQUITY SHARE FOR EVERY THREE {03) FULLY
PAID-UP EQUITY SHARE(S) HELD BY THE EXISTING EQUITY SHAREHOLDERS ON THE RECORD DATE, THAT IS ON
THURSDAY, APRIL 13,2023 (THE “ISSUE"). THE ISSUE PRICE FOR THE RIGHTS EQUITY SHARES IS 16.2 TIMES THE
VALUE OF THE EQUITY SHARES. FOR FURTHER DETAILS, PLEASE REFER TO THE CHAPTER TITLED “TERMS OF THE
ISSUE™ ON PAGE 243 OF THIS LETTER OF OFFER.

*Assuming full subscription. Subject to finalisation of the Basis of Aliofment

ISSUE PROGRAMME
LAST DATE FOR ON-MARKET 4
ISSUE OPENS ON RENUNCIATION® ISSUE CLOSES ON
TUESDAY, MAY 2, 2023 MONDAY, MAY 8, 2023 FRIDAY, MAY 12, 2023

*Eligibie Equity Shareholders are requested fo ensuve that renunciation through off-markef tramsfer is complefed in such a
manner that the Rights Entitlements are credited fo the demat account of the Renounceas on or prior to the Issue Closing Date.
ta time, provided that this Issue will not remain open in excess of 30 (Thirty) days from the Issue Opening Date (inclusive of
the lssuwe Opening Dated. Further, no withdrawal of Application shall be parmitfed by amy Applicant after the fssue Closing Dale.
*Application Supported by Blocked Amount (ASBA) is a befter way of applying to issues by simply
blocking the fund in the bank account, investors can avall the same. For further defails read sechion
PROCEDURE FOR APPLICATION
In accordance with Regulation 76 of the SEBI ICDR Regulations, the SEBI Rights Issue Circulars and ASBA Circulars,
should carefully read the provisions applicable to such Applications before making their Application through ASBA. For
details refer to “Terms of the Issue — Procedure for Application™ on page 250 of the LOF.
25, 2012 within the periods stipulated therein, Applications may be submitted at Designated Branchas of the SCSBs. Further, in
terms of the SEBI Circular CIR/CFD/DIL//2013 dated January 2. 2013, it is clarified that for making Apphications by SC5Bs on
registered SCSB(s). Such account shall be used solely lor the purpose of making Apphcation in the |ssue and clear demarcated
tunds should be available in such account Tor Applications.
Pursuant to provisions of the SEBI ICDR Regulations and the SEBI Rights |ssue Circulars and in terms of the Letter of Offer, the
Rights Entilements of the Eligible Equity Sharehobkders will be credited in their respective demat accounts and shall be admittad
Rights Entitlements see “Terms of the [ssue — Lredit of Rights Entitfiements in Demat Accounts of Ebgible Equity Shareholders ™
on page 244 of the Lefter of Offer,
Entitlerments and Allotment of Rights Equity Shares shall be made n dermatesialized farm only.
Eligible Equity Sharehotders holding Eguity Shares in physical form as on the Record Date 1.2 Thursday, April 13, 2023 are
of updoading an Reqistrar website the records confirming the legal and benaficial ownership of their respective Equity Shares)
not later than two Working Days prior 1o the Issue Closing Date i.e., Wednesday, May 10, 2023 in order to be eligible to apply for
provided to the Campany or the Registrar account is active to facilitate the aforementioned transfer.
PLEASE NOTE THAT CREDIT OF RIGHTS ENTITLEMENTS IN THE DEMAT ACCOUNT DOES NOT, PER SE, ENTITLE INVESTORS
OR BEFORE THE ISSUE CLOSING DATE AND MAKE PAYMENT OF THE APPLICATION MONEY. FOR DETAILS, PLEASE SEE THE
SECTION ENTITLED “TERMS OF THE ISSUE — PROCEDURE FOR APPLICATION™ ON PAGE 250 OF THE LETTER OF DFFER.
through ASBA process, may submit the Application Form to the Designated Branch of the SGSB or onling/electronic Application
through the website of the SC5Bs (f made available by such SCSB) for authorising such SCSB to block Application Monay
Investors should ensure that they have comectly submittad the Application Form, or have otherwise provided an authorisation fo
the SCSB, via the electronic mode, for blocking funds in the ASBA Account eguivalent to the Application Money mentionad in the
For the list of banks which have been notified by SEBI to act as SC5Bs for the ASBA process, please refer 1o https:/fwwa.
sebi.gov.in/sebiweb/other/OtherAction.do 7doRecognisedFpi=yes&intmld=34. For detals on Designated Branches of SC58s
requiraments of SEBI Circular No. CIR/CFD/DILA 3/2012 dated Septernber 25, 2012 within the periods stipulatad therein, ASBA
Applications may be submitted at the Designated Branches of the SC5Bs, In case of Applications made through ASBA Taciity.
FORM AND TO THE SAME DEPOSITORY ACCOUNT IN WHICH DUR EQUITY SHARES ARE HELD BY SUCH INVESTOR OM THE
RECORD DATE. FOR DETAILS, SEE "ALLOTMENT ADVICES, REFUND ORDERS " ON PAGE 266 OF THE LOF.
ASBA process may make an Application to subscnbe to the issue on a plain paper in case of non-receipt of Application Form
a5 defailed abowve and only such plain paper applications which provide ali the details required in terms of Regulation 78 of
{wherever applicable) and the Eligible Equity Shareholder not being in the position to obtain it from any other source may make
an Application fo subscribe fo the Issee on plain paper with the same details as per the Application Form that is availabe on
Application to the Designated Branch of the SCSB for authorizing swch SC5B to bock Application money in the said bank account
maintained with the same SCSB, Applicatons on plain paper will nof be accepied from any Eligible Equity Shareholder who has
Additionalty, in terms of Regulation 78 of the SEBI ICDR Regulations, investors may choose to accept the offer to participate in
the lssue by making plain paper Applications. Please nofe thal SCSBs shall accept such applications only if all details required
Shareholders making an application in the |ssue by way of plain paper applications shall not be permitted to renounce any portion
of their Rights Entitlements. For details, see "Terms of the fssue - Applications on Plain Paper under ASBA process”™ on page
The Application on plain paper, duly signed by the Eligible Equity Shargholders inchuding Joint holders, in the same order and
a5 per the specimen recorded with his/her bank, must reach the office of the Designated Branch of the SC5B before the Issue
1. Mame of our Issuer, being Rushil Decor Limited; 2. Nama and addrass of the Eligible Equity Shareholder including joint holdars
{in the same order and as per spacimen recorded with our Company or the Depository); 3. Registered Folio Number’ DP and
of Rights Equity Sharas entiled to; ¥, Number of Rights Equity Shares applied for, 8. Number of Additional Rights Equity Shares
appliad for, if any; 9, Total number of Rights Equity Shares applied for within the Right Entitiements; 10, Total amount paid at
branch of the relevant SC3B; 12. In case of NR Eligible Equity Shareholders making an application with an Indian address, details
of then RE/FCNR/NRO Account such as the account numbar, name, addrass and branch of the SCSB with which the account
appainted by the courts, PAN of the Eligibde Equity Shareholder and for each Elgible Equity Shareholder incasa of joint names,
irrespactive of the tofal value of the Rights Equity Shares appled for pursuant to the Issue, Documentary evidence for exemption
Application Money in the ASES Accound; 15, Signature of the Eligible Equity Shareholder (in case of joint holders, to appear in
the same sequence and order as they appear in the records of the SCSE); 16. Additionally, all such Applicants are desmed fo
“IWe undersiand that medther the Rights Enfillement nor the Righis Equily Shares have Deen, and will be, reqistered wader the
Unifed States Secunties Act of 1933, as amenasd (“US Secorilies Act”™) or amy Unifed Sfales sfate secunmbes faws, and may
States”) or to, or for the accourrt or benefit of a United Statesperson as defined im the Regulation S of the US Securities Act
(“Regofation ). I we unoerstang the Rights Equily Shares referred fo in this applicalion are being offered i dndia bul not
be construed as, an affering of any Rights Equity Shares or Rights Entitternent for sale in the Unifed States, or as a solicitafion
therein of an offer to buy any of the said Rights Equity Shares or Rights Enfillernent in the Unifed Stafes.
I we canfirm that If we are mol i the United States and urdersland that neither us, mor the Registrar, he Lead Manager or any
other person acting on befal of us will accept subseriplions from any persan, or the agent of any person, who appears 1o be,
fhe United Stafes “ULS. Person” (as defimed in Regofation 8) or is ineligible to parlicipate i the ssue under the secunlies
lzws of thedr jurisdichion.
any circumstances i which such offer or sale (s not authorized or [o any person o whom it 5 unfawd fo make such offer, sale
ar invitation except under circumstances that will resull in compliance with any applicable laws or reguiations. We satisfy, and
herein imposed by the junsdiction of our residence.
If We undersiand and agree that the Riphts Entitfement and Rights Equity Shares may nof be reoffered, resold, pledged or
from, or in a transachion not subject fo, the registration requirements of the Us Sacivities Act
IWe (1) amiare, and the person, if any, for whose account I'we arm/are acquinng such Rights Entrifement, andfor fhe Equity
acquiring He Rights Entibierment andlar fhe Equely Shares in an offshare fransachon meshing the reguirerments of Begulahon S or
in g tramsaciion exem from, or not sebrect fo, he regrsiration requiremenits of the US Secunhes Ack
foregoing representalions and agreememns.
In cases whera multiple Application Forms are submatied for Applications pertaining to Rights Entitlernents credited 1o the same
a plain paper Appdication, such Applications shall be liable 1o be rejected.
SELLING RESTRICTIONS: The distribution of this Letter of Offer, Abridged Letter of Offer, Application Form and the Rights
in cartain jurisdictions outside India is restricted by legal requirements prevailing in those urisdictions. Persons info whose
possession this Lettar of Offer, Abridged Letter of Offer, Application Form and the Rights Entitlement Letter may come are réquirad
Equity Shareholders of our Company and will dispatch tha Abridged Letter of Offer, Application Form and the Rights Entitiemeant
Lettar only to Eligibka Equity Shareholders who have provided an Indian address to our Company
registerad undar the United States Securities Actof 1933, as amended (the "Securities Aet”™), or any U.5. State Securities laws
and may not be offered, sold, resold or otherwisa transferred within the United States, except in a transaction exempt from the
affered in India, but not in the United States. The offering to which the Letter of offer relates |5 not, and under no circumstances is
to be construed as, An offering of any equity shares or rights entitierments for sale in the United States or as a sollcitaton therein
the United States at any time.
Meither our Company, nor any person acting on behalf of our Company, will accept a subscription or renunciation from any
has reason fo believe is, in the United States when the buy order is made. Envelopes containing an Application Form should
not be postmarked in the United States or otherwise dispatched from the United States or any other jurisdiction where it would
Shareholders and the Abridged Letter of Offer, Application Form and the Rights Entitlerment Letter will be dispatched to the Efigibla
Equity Shareholders who have provided an Indian address to our Company. Any person who acquires the Rights Entitliernents and
Otfer, (i) that il is not and that, &t the time of subscribing for the Equity Shares or the Rights Entitlements, it will not be, in the United
States when the buy order is made; and (i) is authorised to acguire the Rights Entilernents and the Equity Shares in compliance

*=0ur Board o a oy autharized committes theraol will have the night fo extend the Isste perlod as it may determing from Hime
As BA* | Simple, Safe, Smart way of Application - Make use of it!l!
an ASBA below
all Investors desiring to make an application in this Issue are mandatorily required lo use the ASBA process. Inveslors
Flease note that subject to SCSBs complying with the requirements of SEBI Circular Mo. CIR/CFDYDILA3/201 2 dated September
their own account using ASBA facility, each such SC5Bs should have a separate account in its own name with any other SEBI
CREDIT OF RIGHTS ENTITLEMENTS IN DEMAT ACCOUNTS OF ELIGIBLE EQUITY SHAREHOLDERS.
for trading on the Stock Exchanges under the [SIN: INES73K20025 subject to requisite approvals, For defails of credit of the
In accordance with Regulation 77A of the SEBI ICDR Regulations read with the SEBI Rights 1ssue Circular, the credit of Rights
requestad to provide relevant delails (such as copies of sell-attestad PAN, client master st and details of address proof by way
this |ssue. Such Eligible Eguity Shareholders are also requested o ensure thal their demat account, details of which have been
T0 THE RIGHTS EQUITY SHARES AND INVESTORS HAVE TO SUBMIT APPLICATION FOR THE RIGHTS EQUITY SHARES ON
PROCEDURE FOR APPLICATION THROUGH THE ASBA PROCESS: Investors desinng to make an Application in this ssue
payable on the Application in their respective ASBA Accounts,
Application Form. as the case may be, at the time of submission of the Application.
collacting the Application Form, please reler the above-mentioned link. Please note that subjeet 10 SCSBs complying with tha
PLEASE NOTE THAT THE RIGHTS EQUITY SHARES APPLIED FOR IN THIS ISSUE CAN BE ALLOTTED ONLY IN DEMATERIALIZED
Applications on Plain Paper under ASBA process: An Eligible Equity Shareholder in India who is efigible to apply under the
=EB| IGDOR Regulations shall be accepied by SCSBs, I such nop-receipt of the Applcation Form theough physical delivery
the website of Registrar, Stock Exchanges or the Lead Manager, &n Eligible Equity Shareholders shall submit the plain paper
not provided an Indian address.
for making the application as per the SEBI ICDR Regulations are specified in the plain paper application and that Eligible Equity
255 of the LOF
Closing Date and should contain the fofowing particulars:
Clignt 10 No,; 4. Member of Equity Shares hald as on Record Date; 5. Allotment option preferred - only Demat form; 6. Numbar
the rata of T162/- per Rights Equity Share; 171, Details of tha ASBA Account such as the account numéber, nama, address and
is maintained; 13. Excapt for Applications on behalf of the Central or State Government, the residents of S&kkim and officials
to be provided by the applicants; 14, Authorisation to the Designated Branch of the 5C5B8 to block an amount aquivalent to the
have acceptad the following:
not be offered, soid, resold or otherwise fransfermed within fhe Unifed Skates or fo the temitories or possessions thereof [~ United
in fhe Unifed Siates. 1V we undersfand fhe offering to which s apolicalion refates /s nol, and under np circumsfances s o
Accordimgly, f we undersiand His application shoud not be forwarded fo or transmitted in or lo the Unifed Slates al any time.
or wio we, the Regisirar, the Lead Manager or any offrer person acting on behalf of us have reason fo belfeve (5 a resigent of
“If We will not offer, el or otherwise transfer any of the Equily Shares which may be acquired by us in any funisaiction or under
each account for which we are acting sabisfies, all suitability standards for investors in investiments of the fype subscrbed for
ptherwise fransferred axcepl in an offshore transaciion in compliance with Regulalion 5, or ofhenwise pursuant to an exempiion
Shares, is/are outside the United Sfates or & Qualifed Instifutional Buyer (as defined in the US Secunties Acl), and (i) isiare
[We acknowlsdge thal the Company, the Lead Manager fheir affiliafes and athers will rely upon the trull and accuracy of the
demat account or in demat suspense escrow account, including casas where an investor submits Application Forms along with
Entitlement Latter (“Issue Materials”) and the issue of Rights Entitlermants and Equity Shares on a rights Dasis o persons
to inform themselves about and observe such restrictions, Our Company is making this Issue on a rights basis to the Eligible
NO OFFER IN THE UMITED STATES: The Rights Entitlernents and the Rights Equity Shares have not been and will not be
registration requirements of the Securities Act. The Rights Enbtierments and equity shares referred Lo in the letter of offer are being
of an offer to buy any of the said securities. Accordingty, the letter of offer should not be forwarded to or transmitted in or into
person, or the agent of any persan, who appears fo be, or who our Company. or any person acting on behalt of our Company,
be ilkagal to make an offer under this Letter of Offer. Our Company is making this Issue on a rights basis to the Eligible Equsty
the Equity Shares will be deemed to have declared, represented, warranted and agread, by accepting the delivery of the Letter of
financi“.ep'.in o® ©

with all applicable laws, rules and regulations.

Our Company, in consultation with the Lead Manager, reserves the right to treat as invalid any Application Farm which: (i) appears
to our Company or its agents to have baen executed in or dispatched from the United States of America; (il) doas not include the
ralevant cerfification sat out in the Application Form headed "Overseas Shareholders™ io the effect that the person accepting and/
or renouncing the Application Form does not have a registered address (and 15 not otharwise locatad) in the Unitad States, and
such person is complying with laws of the jerisdictions applicable to such person in connection with the Issue, among others,
{iii} where our Company believes acceptance of such Application Form may infringe applicable legal or reguiatory requirements;
o {iv) whera a reqisterad Indian address is not provided, and our Company shall not be bound to allot or issue any Equity Shares
or Rights Entitlement in respect of any such Application Form

Mone of the Rights Entitlements or the Equity Shares have been, or will be, registered under the United States Securitles Act of
1933, as ameandad (the “Securities Act"), or any state securities laws in the United States. Accordingly, the Rights Entitlements
and Equity Shares are being offered and soid onty outside the United States in compliance with Raquiation 5 under the Securities
Act and the applicable taws of the jurisdictions where those offers and sales are made.

LAST DATE FOR APPLICATION: The last date for submission of the duly filled in the Application Form or a plain paper application
i5 Friday, May 12, 2023, i.e.. Issue Closing Date. Our Board or any commitiee thereof may extend the said date for such period
as it may determing from tima to time, subject to the Issue Period not exceading 30 days from the lssue Dpening Date (inclusive
of the Issue Dpening Date).

If the Application together with the amount payabla is gither (i) not blocked with an SCEB; or (i) not received by the Bankers to the
Issue or the Kegistrar on or before the chose of banking hours on the [ssue Closing Date or such date as may be extended by our
Board or any commitiee thereof, tha invitafion to offer contained in the Letter of Qffer shall be deamead to have been decfined and
our Board or any committes thereof shall be at liberty to dispose of the Equity Shares hereby offered, as provided under “Tenms
of ife Iszue - Basis of Allofment” on page 263 of the LOF, Please note that on the Issue Glosing Date, Appfications through ASBA
process will be uploadad until 5.00 p.m. (Indian Standard Time) or such extended time as permitted by the Stock Exchanges.

ALLOTMENT ONLY IN DEMATERIALISED FORM: In accordance with Regulation 77A of the SEBI ICDR Regutations read with the
SEBI Rights Issue Circular, the credit of Rights Entitlements and Allatment of Rights Equity Shares shall be made in dematerialized
form onty, Prior to the Issue Opening Date, our Company shall credit the Rights Entilernents to (i) the demat accounts of the
Eligible Equity Shareholders holding the Equity Shares in dematerialised form; and (if) a damat suspanse escrow account (namely,
"RUSHIL DECOR LIMITED-DEMAT SUSPENSE ACCOUNT") opened by our Company, for the Eligible Equity Shareholdars which
would comprise Rights Entitlements. relating to (a) Equity Shares held in 8 demat suspense account pursuant to Reguiation 39 of
the SEBI Listing Reguiations; or {b) Equity Shares held in the account of IEPF authority; or {c) the demat accounts of the Eligible
Equity Shareholder which are frozen or details of which are unavailable with our Company or with the Registrar on the Record
Date; or (d) credit of the Rights Entilements returnedreversed/faibed; or (g) the ownership of the Equity Shares currently under
dispute, including any court proceadings

In accordance with the circutar SEBI Circular SEBI/HO/CFD/DILZ/CIR/P/2020/13 dated January 22, 2020, the credit of Rights
Entittament and ANotment of Equity Shares shall be made in dematerialised form only. Accordingly, the Rights Entitlements of
the: Physical Shareholders shall be credited in a suspensa escrow demat account opened by our Company during the |ssee
Period. The Piwsical Shareholders are requested to furnish the details of their demat account to the Registrar not fater than two
Working Days prior to the |ssue Closing Date to enable the cradit of their Rights Entittemeants in their demat accounts at least one
day bafora the Issue Closing Date. The Rights Entilaments of the Physical Shareholders who do not fumish the detaits of thair
demat account to the Registrar not later than two Working Days peior to the 13sue Closing Date, shall lapse. Further, pursuant to
a press release dated December 3, 2018 issued by the SEBI, with effect from Apml 1, 2019, a transfiar of listed Equity Shares
cannot be processed unless the Equity Shares are held in dematerializad form (except in case of transmission or fransposition
of Equity Shares). Such resident Eligible Equity Shareholders must check the procedure for application by physical sharehobders
in the section entitted "Terms of the fssue - Procedure for apoiicalion by Efigible Equity Sharahoiders holdling Equity Shares in
pysical form™ and “Terms of ihe fssue - Afotment Advices/Refund Orders ™ beginning on pages 258 and 266 of the Letter of
Offer respectively,

INVESTORS MAY PLEASE NOTE THAT THE EQUITY SHARES CAN BE TRADED ON THE STOCK EXCHANGES ONLY IN
DEMATERIALISED FORM,

LISTING: The existing Equity Shares of our Company are listed on the Stock Exchanges. Our Company has received ‘in-principle’
approval from the BSE and NSE for listing the Rights Equity Shares to be allotted pursuant to the Issee through their letters datad
January 12, 2023 and January 04, 2023, respectively. Our Company will also make applications to BSE and NSE to obtain
trading approvals for the Rights Entitiements as reguired under the SEBI circular bearing reference number SEBIHO/CFD/DHLE/
CIR/P/2020/13 dated Janvary 22, 2020. For the purpose of this Issve, the Designated Stock Exchange is BSE

DISCLAIMER CLAUSE OF SEBI: it is to be distinctly understood that submission of the LOF to SEBI should not in anyway be
deemed or construed that SEBI has cleared or approved the LOF Investors are advised to refer to the full text of the “Disclaimer
Clause of SEBI" beginning on page 234 of the LOF

DISCLAIMER CLAUSE OF BSE (THE DESIGNATED STOCK EXCHAMNGE): It is to be distinctly understood that the permission
given by BSE Limited should not in anyway. be deemed or construed that the Letter of Offer has been cleared or approved by BSE
Limited. nor does it certify the correctness or completeness of any of the contents of the Latter of Offer. Investors are advised to
refer o the Letter of Offer for the full text of the “Disclaimer Clavse of BSE"” on page 237 of the Letter of Offer.

DISCLAIMER CLAUSE OF NSE: 1t is to be distinctly understood that the permission given by NSE should not in any way be
deemed or construed that the Letter of Offer has been cleared or approved by MSE, nor do=s it certify the correctness or
completeness of any of the contents of the Letter of Offer. Investors are advised fo refer to the Letter of Offer for the full text of the
“Disclaimer Clause of NSE™ on page 238 of the Letter of Offer

BANKER TO THE ISSUE AND REFUND BANK: ICICI Bank Limited

MONITORING AGENCY: CARE Ratings Limitad

DISPATCH AND AVAILIABILITY OF ISSUE MATERIALS: In accordance with the SEBI ICDR Reguiations and SEBI Rights 1ssue
Circulars, the Abndged Letter of Offer, the Application Form, the Rights Entitlement Letter and other [ssue material will be sent/
dispatched only to Eligibde Equity Shareholders who have provided their Indian address to our Company and who are Iocated
in jurisdictions where the offer and sale of the Rights Enfitlement or Rights Equity Shares is permitted under laws of such
jurisdiction and does not result in and may not ba construed as, a public offering in such jurisdictions. In case such Elgible Equity
Shareholders have provided their valid e-mail address, the Abridged Letter of Offer, the Application Form, tha Rights Entitlament
Latter and other Issue matarial will be sent only 1o their vald e-mail address and in case such Eligible Equity Shareholders have
not provided their e-mail address, then the Abridged Letter of Offer, the Application Form, the Rights Entitlement Letter and
other lssue material will be physically dispatched, on a reasonable eftort basis, to the Indian addresses provided by them. In
accordance with the above, the dispatch of the Abridged Letter of Offer, the Rights Entitlement Letter along with the Application
Form has bean completed on April 20, 2023, by Registrar to the |ssue, i.e. Bigshare Services Private Limited fo all the Eligible
Equity Shareholders of the Company, whosa names appeared in the Register of Members/ Beneficial Owners of the Company as
on the Record date, i.e., Thursday, Apal 13, 2023, in electronic form through e-mail on April 15, 2023, to the aquity sharahobders
who have registered email-id and physically through spaed/ragistered post on April 20, 2023,

Further, the Letter of Offer will be sent/'dispatched to the Eligible Equity Shareholders who have provided Indian address and who
have made request in this regard.

Investors can access the Letter of Offer, the Abridged Letter of Offer and the Application Form (provided that the Eligible Equity
Shareholder is eligible 1o subscribe for the Rights Equity Shares under applicable laws) on the websites of a) our Company al
www.rushil.com; b) the Repistrar to the [ssue at www.bipshareonline.com; c) the Lead Manager at www.saffronadvisor.com and
d} the Stock Exchanges at www bseindia.com and www.nseindia.com respectively.

Eligible Equity Shareholders can also obtain the detass of thair respective Hights Entitements from the website of the Registrar
(i.2., www.bigshareonling.com) by entering their DF 1D and Client 10 or folio number (for Eligible Equity Shareholders wiho hold
Equity Shares in physical form as on Record Date) and PAN. The link for the same shall atso be available on the website of our
Company (1.e., www.rushil.com).

Furthar, our Company along with the Lead Manager will undertake all adequate steps to reach out the Eligible Equity Shareholders
wiho have provided their Indian address theough other means, as may be feasible.

The Investors can visit following links for the below-mentioned purposes:

a) Frequently asked guestions and onlinef electronic dedicated investor helpdesk for guidance on the Application process and
resolution of difficulties faced by the Investors: www. bigshareonling_com

b} Updation of Indian address in the recards maintained by the Registrar; www bigshareonling.com
c) Updation of demat account details by Eligible Equity Shareholders holding shares in physical form: www.bigshareonlng.com

d) Submission of Indian address proof, self-atdested PAN copy, Aadhar copy, client master sheet and demat account details by
non-resident Eligible Equity Shareholders: www.bigshareonling.com

The LOF is alzo availabla on the weabsite of SEBI at www.sebi.gov.in
LEAD MANAGER TO THE ISSUE

* & » & & gnergising ideas
SAFFRON CAPITAL ADVISORS PRIVATE LIMITED
605, Genter Poing, 6th floor, Andheri Kurla Road, J. B. Nagar,
Andheri (East), Mumbai - 400 059, Maharashtra, India.
Tel: +91 22 4973 0394
Contact Person: Gaurav Khandehwal? Vipin Gupia
E-mail:rights. issue@saffronadvisor.com
Website:www safironadvisorcom

REGISTRAR TO THE ISSUE

%

BIGSHARE SERVICES PRIVATE LIMITED

Office Mo S56-2, Gth floor Pinnacle Business Park,
Next to Ahura Centre, Mahakall Caves Road, Andheri (East),
Mumbal — 400093, Maharashtra, India.

Tel: +9122 - 6263 8200/22

Gontact Person: Vijay Surana

Email: rightsissuei@Ebigshareonling.com

; i : Website: woww bigshareonline.com

Inveslor grievance:investorgrievance@saffronadvisor.cOm | jnvestors Grievance: investor@bigshareoniine. com

SEBI Registration Number: IN& 000011211 SEBI Registration Number: [NRODO001385

COMPANY SECRETARY AND COMPLIANCE OFFICER

HASMUKH KANUBHAI MODI

RUSHIL DECOR LIMITED

Registered Office: 5. No. 125, Near Kalyanpura Patia, Gandhinagar Mansa Road, Kalol, Village Itia,
Gandhinagar — 382 645, Gujarat, India. | Tel: +91 98 2543 8039,

Corporate Office (Address where books of account and papers are maintained): Rushil House,
Near Neelkanth Green Bungalow, Off. Sindhu Bhavan Road, Shilaj, Ahmedabad-380 058, Gujarat,
India. | Tel: +91 79 6140 0400 | E-mail: ipo@rushil.com | Website: www.rushil.com

Investors may contact the Registrar to the 1ssue or our Company Secretary and Compliance Officer for any pre-lssue or post-
Issue related matters. All grievances ralating to the ASBA process may be addressed to the Registrar to the Issue, with a copy
to the SCSB, giving full details such as name, address of the Applicant, contact number(s), e-mail address of the sole/ first
holder, folio number or demat account, number of Rights Equity Shares applied for, amount blockad, ASBA Account numbar
and the Designated Branch of the SCSB where the Application Farms, or the plain paper apphication, as the case may be, was
submitted by the Investors along with a photocopy of the acknowledgamant sfip. For details on the ASBA process, see "Tenms
of the Issie ™ baginning on page 243 of the Letter of Orffer,

RUSHIL

Bl Ol iR

For Rushil Decor Limited

Sd/-

Flace: Ahmeadabad Hasmukh Kanubhai Modi
Date: April 26, 2023 Company Secretary & Compliance Officer

Rushil Decor Limited is proposing, subject to market conditions and other considerations, to make a rights issue of its
aquity sharas, and has filed a Letter of Offer dated April 8, 2023 with SEBI and the Stock Exchangas. The Letter of Offer is
available on the website of SEB| at www.sebi.gov.in, the Stock Exchanges, i.a., National Stock Exchange of India Limitad
at www.nseindia.com, BSE Limited at www.bseindia.com, Company at www.rushil.com, website of the Registrar at www,
bigshareonline.com and the website of the Lead Manager at www.saffronadvisor.com, Potential Investors should note that
impestment in aquity shares involves a high degree of nsk and are requestad to refer to the Letter of Offer filed with SEBI and
tha Stock Exchanges, including tha section titied “Risk Factors ™ beginning on page 25 of tha Letter of Offer for details of the
same. Potential Investors shoukd not rely on the Draft Letter of Offer for any Investment decision.

This announcement has been prepared for publication in India and may not be released in the Linited States. The LOF does
not constitute an offer to sell or an invitation to subscribe to the securities offered in any jurisdiction to any person to whom
it 15 unlawful to make an offer or mvitation In such jurisdiction. The Rights Entitlements and Rights Equity Shares offerad
in the Issue have not been and will not be registered under the Securities Act or any state securities laws in the United
States, and unless so registered may not be offered or sold within the United States, except pursuant to an exemption from,
or in & ransacton not subject to, the registration requirements of the Securities Act and applicable state securities laws.
Accordingly, such Rights Entitlements and Rights Equity Shares are being offered and sold (i) outside of the United States
in offshore transactions in reliance upon Regulation 5 under the Securities Act and the applicable faws of the jurisdiction
whera those offers and sales occur; and (i) in the United States to *qualified insttutional buyers™ (as defined in Rule 1444
under the Securities Act) in transactions exempt from the registration requirements, under Section 4{a) of the Securities Act.

ASSOCIATED ALCOHOLS & BREWERIES LTD.

CIN: L15520MP1989PLC049380
Ragd Office: 4ih Floor, BPK Star Tower, A.B. Road,
Indore-452 008 (M.F} Phone : 0731-4750400
E-mail: investorralaticns@aabl. in, Website: www. associatedalcohols.com

NOTICE

NOTICE is hereby given that pursuant to Regulation 29 and 47 of
SEBI (Listing Obligation & Disclosure Requirements ) Regulations, 2015,
a meefing of Board of Directors of the company is scheduled to be held
on Monday, 8th May, 2023 inter alia to consider and approve the
Audited Financial Result / Statement for the Quarter and Year ended
J1stMarch, 2023.

This Motice is also available on the website of the company &t
www.associatedalcohols.com and on the website of the stock
exchanges at www.bseindia.com and www.nseindia.com

Far: Associated Alcohols & Breweries Ltd.
Sumit Jaitely
Company Secretany

Date : 26.04,2023
Place ; Indore

T B 9%

o SBI State Bank of India

RBO-I, SECTOR 5, PANCHKULA - HARYANA

GOLD JEWELLERY PUEBLIC AUCTION NOTICE

The follewing Boroawer has avalled Gold Laan and falled to repay the same within the
stipulated time in spite of repeated notices. if they fail fo repay the full cutstanding plus
interast. tha pledged Gold omaments will be sold in public auction at respective
Branchan 29.04 20235

Branch Mame| Borrowers Mame hﬂuﬁnmun’c Gross Weight | Outstanding Balancs
r
Secior 38 | Ms. Laveena Dvo Sh.| 40958741441] 34900 Rs. 1,00,434.80
Panmchkula |Maresh Chander Grams + |ntarest +
Rz B-193 jania Flal Chargeas
Raghubir nagar, MNew
Deedhi, West, Delhi Pin-
110027
Sector 14 | Me. Laveena Dio 5h.| 41150968075| 14.800 Rs. 46,404+
Panchkula |Naresh Chander Grams Interest +Charges
Rz B-193 |ania Flal
Raghubir nagar, Mew
Deedhi, West, Dalhi Pin-
110027

Far herther details contact Branch Mﬂﬁﬁgﬂr.
Place: Panchkula
Drate: 26.04_ 2023

FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 of the Insolvency and Bankrupicy Board of India (Liguidation Process)
Ragulations, 2016)

FOR THE ATTENTION OF THE STAKE HOLDERS OF FUNBARS HOSPITALITY PRIVATE LIMITED

Branch Manadger

5 M| Particulars Details
1. |Name of Corporate Debéor Funbars Hospitality Private Limited
Date of Incorporation of Corporate Debdor | 160272014

3. | Authority under which corporate debtor is
incorporated! regestenad

4, | Corporale [denbty Mo. J Limited Liability
[dentification No.of corporata deblor USa1030L2014PTL284877

3. | Address of the Regstered Office and Registered Office Address as per the
Principal Offica (if Any) of Corporate Debtor | MCA Records: A-35, S/F, Right Saida,
Gah Mo, 10, Chandr Vihar, Mandawak
Dalhi East Dalhi DL 110082

Ministry of Corporate Affairs, ROC-Defhi

5]

Date of Closura of Insohancy Resolution

Procass 19th Apel, 2023

7. |Liguidation Commencemant Data of 158k April, 2023 (Certified copy of order
Corporate Debtar received on 26.04 2023)

& |Wame and regestrabion number of the Mame: Anil Tayal

insolvancy professional acting as liquidator

9. |Address and email of the of the bgudstar,
as regesterad with ta board

Reg, Mo; [BENPA-DD1/IP-POTTIBZME-201011818)
Address; 201, Sagar Plaza, Plat No. 19,
District Centre Laxmi Nagar, Mew Deli,
Mational Capital Terribory of Oelhi, 110092]
E-Mail:caaniltayali@gmad.com

Address: 201, Sagar Plaza, Plod No. 19,
District Centre Laxmi Nagar, Mew Delhi,
Nabonal Capital Territory of Delhi, 110092
E-Mail:funbars. cirpi@gmad.com

11. |Last Date for Submission of Claims 19ih May, 2023

Motice iz heraby given that the Mational Company Law Tribunal, Mew Delhi Bench-ll, has
ardered the commeancement of liquidation of the Funbars Hospilality Private Limited on
19/04/2023 (Certified copy of Order receved on 26.04.2023.)

The stakeholdars of Funbars Hospitality Private Limited are heraby called upon to subrmil
their claims with proof on or before 190572023, to the Bguidator at the address mentioned
againstitem Mo, 10

The financial creditors shall submit theirclaims with proaf by séectronic means only. All other
creditors may submit the claims with the proofin person, by postor by elecironic means.
Submissian of false or miskeading proof of claims shall atiract penalies

10. |Address and email 1o be used for
correspondence with the liquidator

Anil Tayal

Liguidator of Funbars Hospitality Private Limited

Regn. No.: [BEIIPA-DD1/IP-POI1182018-201811818

AFA Valid upto 0970372024

Reg. Address: 201, Sagar Plaza, Plot Mo. 19, District Centra
Laxmi Magar, New Delhi, Delhi - 110092

E-Mail: caaniltayali@gmail.com

FORM A
PUBLIC ANNOUNCEMENT

(Under Regulation & of the Insolvency and Bankruptcy Board of India
{Insolvency Resolution Process for Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF COLOR PALETTE PRIVATE LIMITED
RELEVANT PARTICULARS

1. | Name of corporate debtor COLOR PALETTE PRIVATE LIMITED|
2 | Date of incerporation of corporale debtor | 20102011
3. | Aurthaority under which corporate X |
debtor is incorporated / registerad Fagat ot Compankes., DR
4 | Carporale Idenbity Mo. / Limited Liability
Identfication Mo, of corporate debtar

§. | Address of the registered office and
principal office [if any) of corporate debior

Date: 27.04.2023
Place: New Dealhi

U52300D0L2011PTC226536

REGD. OFFICE:

H. Ma. 8728, Landmark Maar Flimistan
Cinema Hall, Sidhi Pur, Maw Dethi 110005
Other than Registered office:

KMCPL WEB Towaer, 3rd Floor A,
Seclor- 5, DMD Road, Maida UP 201301 IN

24.04.2023

{Order pronounced on 12.04,2023 but
Uploaded on 24.04 2023)

21.10,2023

{180th day from Insohency
Commencement Date)

Mr. Khushvindar Singhal

Feqg Mo

[BBIIPA-DO2TP-NO0888/ 2018 2020012833
House Mo, 389 Sechor 12-4,

Panchkula Hanyana 134112

Email: kvsinghalgmail.com

House Mo, 399 Sactor 12-A. Panchkula,
Haryana 134112

Emai: cirp.colorpalette@gmall.com
Mobile No, 9814030030

10052023

Mame the cass{as)- MA

6. rnﬁc_:l'.'enr:ty commencemeant date in
respar:l-;:n wparale dabior

7. | Estimated date of closure of insolvency
rasolulion procass

8. | Mame and reqistralion number of the
nsohvency professional acting &= interim
resolution professiongl

§. | Address and e-mail of tha nberim resolution
prodessional, as regislered with the Board

10, Address and e-mail 10 b usad for
cormaspondence with the interim
resolution professionsl

11, | Last date for subrméssion of claims

17 | Classas of creditors, i any, under claise (b)
of sub-gection (GA) of secion 21, ascertained
by the interm resolutian professional

13.| Names af Insatvancy Professionals identified tof 1. WA
acl s Aulhosised Reprasentalive of cradiars | 2 WA
i & class (Three names fof sach class) 3 NA
14 | (8] Relevant Forms and (8] Web link:

hipibbi.govvdewnloaddorm. himd
Please refier Mote 1 given below for
applicable form(s)
() Mot Applicable

Moltice is hareby given thal the Natonal Company Law Tribunal, Mew Dethi Banch has ondared
the commencement of 8 carporate insohvency resalulion process of Mis Color Palette Prvals
Lirnited on 12,04, 2023. Howeves, the orderwas uploated on 24.04 2023

The creditors of We Color Palette Private Linsted are hereby called upon to submit their ciaims
with proaf on or bedors 10.05. 202310 ta intarim rasalidion prafessional atihe address mentioned
againstentry Mo, 10

The fmancial creditors shall submit thesr claims with proof by efectronic means only. All other
credibars may submit the daims with preaf in persen, by postor by electroms meaans,

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Banknspécy Board of indie {insclvency Resolution Process for Corporake
Persons) Regulations, 2016, The proof of claims is to be submitied by way of the fllowing
spacified forms along with documentary preol in supgorled Bair daims

Mote-1

Foemn B: forclems by Operational Credilors (excapt Workmen and empiayees]

Form C: far Claims by Financial Creditars

Form CA; for Claims by Financial Creditars ina Class

Foren D: for Claims by a workman and employes

Form E: for Clasms by Authorzed Representative of Warkrman and Employess

Foemn F: far Claims by credilors ather than inancial creditors and aperafional cradiors
Submission of flse or misleading proofs of claim shall attract penalties.

Kindly mentlon contact details In the claim form so that any query regarding claim can be

(i) Details of authonzed representatives
are availatle at

resolved immadiataly.
Khushvinder Singhal
(Reg. Mo, IBBIIPA-DDZAP-NODEERI201S -2020/12833)
Date; 27.04.2023 Interim Resolution Professional in the matter of
Placa: Panchkuls Colar Palette Private Limited
New Delhi o9 ©
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MUTHOOT FINCORP LTD. | 1M &1 STeTTHT =T

Repd. Gffice: Muthoot Centre, TC Mo 211822, Punnen Road, Thiruvananthapuram, Kerala, India - B25001.
CIN : UGSSXEL199TPLCI 1518, Ph: 481 471 4371400, 2334427

] Haite TR S e & A tange e S S § R 2006 2022 & MSGL SPL-16, Ona plus, Guide Prepaid, Super value, ADGL ard ol ofer & mondhs
s Gobd Inars wp o 3000 2022 and MSGE, SME Suwarna & EM| due up o 51.05.:2023 7% it amf & o asg=ft &t e st oo 9 B 39 & e
Rt gt =7 = e e & o feeg ame-ar e 1t o a3 ot o e g S e & R et 12052023 99 10,00 T 7 o & i
CHHINDWARS DISTRICT - CHHIMDWARA: F2214, F5068, F5OT2, F50849, FE117, FE118, FE13E, F5180, FA17E, FE180, FE184, FA1&6, F5193, FE211
FREZ12, FRF1A, FRIG, FE22, FE2I0, FRE36R, FRZAT, FR23, FR244, FE2L0. FRRGY, FRZSH, FARZE1, FLR2E4, FR2EE, FRRGT, FRAGH, FRZITO, FRITY, FRIT4
F3278, FAZ51, Fo282, F302, FS308. F5323, FO354, F5A54, F5357, Fo362 FS53E4, FOAT2, FS3T4, F5IT5, FSI00, Fo422, Fo428, F5436, Fod4d2, Fo452
FRaSg, FRASH, GLADELCOWRSE. DAMDH DISTRICT - DAMOH-JABALPUR: FT101, FEITE FEITE FEIGS FOO02, FOO0E FoOOT, FOO10L FO012 FRliE
FBO18, FROZT, FBOGS, FROS3, FBOSS, FROST, FROGI, FROGS, FROGT, FOOT1, FaOT3, FOOE1, POOBZ, FOOBE, P10, FE108, FO111, FE14, Fa115, FEIT
FB1E, FE119, FOTER, FO135, FOI28 FO1I0, FE131, FEX2, FO941, Fa142, PA145, Fat14i, Fo145 FE150, FE183, FO1&0, FO9ET, Fa1id, FO185, FOI1ET
FII68, FaTa, FRI7E, FR180, FO1A%. FII92, FEASE, FI201, FO206, FOE28, FOZ3IR, FOZ41, FO242, Fa250, FO25Y. FOE62, FOZSH, FaZes, FR2vo, FaasrT
Fodh1, FA2&5, FO281, Fa&a, Pails, Feslp, FAA0a, Fadtd, FEXE, PA31E, Fas16, FO320, FO320, Felil, FATE, FETa, FOBR, FORS. MANDLA DISTRECT
- MANDLA-MADHYA PRADEEH; F1&IE FUITT4, FI1810E, F14108, F14130, F14121, FI14137, F14149, F14153, FI1416T, F1416R,. FI141TE. FIHTE
Fid4188; Flddid, Fi4214, F1d218, F142234, F1d238, F14248, F14260, Fld3ed F14285 F14270, F14376, F1d277, F14280, F14283, Fid4290, Fid302
F1430E. F14307, F14314, F14314, F14330, FT4333, F14333, Fi4347% F143653, F14371, F1437h, F14388, F14380, F14381, FI435 Flad4od, Fi4205
Fld411, Fld412 F1la415, F14a17, F1ad21, F144Z3, FUd420. Fla431, F14432, F14434, F1ad45, FI4451. F14457, F14450, F1a483, Fi4den, F14470
F4471, F14472, F14478, F14474, F14476, Fl4484 F1a489, F14482 F14498, F14801, F145811, FI4513 F14617, F14818, F14520, F14821, F14533
F14526. F14527, F14535, F14540, F14549, F14552, F14555, F14562. F14565, F14069, F14578, F14570, F14600, F14604, F1460%, F14613, F14622
Fidf2d, Filaesi, Fidadk F14g3s, Fi4837, F14640, Figdi, FrdBan, Fi4ag51, Fi4658, Fidedh, Fi487E, FiaGa0, Fi2881, F1d682, Fide&s, Fi4604
FA46H8. FA46803, F14656, F14700, F14™01, F148T032, F14707, F14710, FHaTI7, FI4T2E F14T737 Fl4744 F14750, F14752, F14757, F14TR], MARSINGPLUR
DISTRICT - NARSINGHPUR: F1085G, F10746, F10753, F10756, F10778, F10787, F10518, F10820, F10822, F10823, F10&27, F108%2, F1083S, F108305
FA0E4y, F10BRS, FI10853, FI1088H, F10HES, F10S4HE, F1OBSS, FI0ESEE, P00, FI108T, F10E3T, F1E2, F102ad, FIoidy, Fiosan, Froist, Fiosas
FACR51, F10052, F10254, F10655, F108G62, F1087T5, F10877, FA1087E, F10984, F10985, F10:290, F10882, F10895, F11000, F11007, F11002, F11015, F11016
FA18, F1140499, F1ia2q, F1ao2d4, FUDeE?, F1ra3a, F11036 F1odd, FUids, F1aayT, F110es, F10S0, FUio81, FI1084, F1068, F1I0ET, FH10T, F1O7E
F10E0, FA10Es, F11085 F11085, FI1100, F11I03E, F147. FH08, F11126, F11136, F11137, FI1114s, F11148, F11968, FITI T2 FTI73, F11E74, FIf1Te
F11180, Fr1186, F111848, F11190, F11203, F11206, F4442, FRELE. REWA DISTRICT - REWA: F442 Fad44 F445 F480, F487, FBOG, F507, FEOE, F510, F&11
F532, F536, FO38, F542, FE51, Fa52

et st - et s o artheR F e Fen e o e R swman wft B85 @ @ o & S 22 052023 =1 e 10,00
TH CHHINDWARS DISTRICT: Mulhoot FinCorp Lid., Ground Floar, Door Mo, 216, Opp. Bharat Bharati Vidyalaya, Maresingbpur Fioad, Chincwara, Madbya
Pradesh - 480002 DANOH DISTRICT: Muthaal FinComp Lid., Ground Floor, R, Gupla Lodgs Stalian, Choak Chal Ned08, Sagar Rpoad, Damch, Madhya Pradesh -
AT0661. MANDLA DISTRICT: Muthool Frlomp Lid., Ground Floar, 3008, R1 Crols, Padaw Road, Manda, Madhya Pradesh - 481661, HARSINGPUR METRICT:
Mtuthoot FinCorp Lid., First Floar, Shn Sadan Complasx, Picf Mo 4058, 48, 40110, Narasmghpur. Madhya Pradesh - 487001 REWA DISTRECT: Mughool FrilConp Lid,
Graund Floar, Mishra Comples, Sirmor Fioad, Khutshi Rewa, Madbys Pradesh - ABB001 99 SR &1 =t Sfmsrafaf & fm & 5 1 o osae-09,
PAN TE TR | A% Flgreaisie §6 RTGS §FT g e 2 | e e fefies

MUTHOOT FINCORP LTD. | A Y At e

Ragd, Office; Muthoot Centre, TG Mo 273022, Punren Aoad, Thinssananthapuram, Kerala, india - 895001
CIN ; DESO2aKL18TPLCDAS1E Phy +91 471 4299400, 2331437

Ao Hafire Pt & seen & Forn ooser g Ot Al @ B 300062057 & MBGL, BRL-16, COne phes, Guida Frepaid, Supar vakss, A0GL and all ofer B months
tenure Gold loars up Io 20,05 2022 and MSEE, SME Suvama & EMI dun up bo 2102 2023 T &1 aaly 3 2 s & 9 sl sl § e @ 9 & e
Foe OB % T A g § de FAE IR =TR TE B0 AE W U S S WE Al T § S A 108002 T O10.00 79 F 9 3 51 A
SAGAR DISTRICT - BINA-SAGAR: FI004, F1006, FI00S, FI0156, FI07, FI024, FI028 F1032, FI033 F1035, FI053 FI055, F1061. F1064, F1074, F108S, F111S
F11ZB, F1133, F1144, F1145, F1147, F1182, 1188, F1214, F12231, F1Z23, F1Z25. F1Z30, F1234, F1241, F12561, F1256, F1277, F1278, F1284, FBAB, Fo43, FEz. Fosa
Fasl, FO90, F934, PH3E. SAGAR-MADHYA PRADESH: FT813 FT814, FTBA2, FTBAG, FTEB0, FTOGS, FTHOT, ETAPG, FISTT, FTS0A, FIG12, FRS13, FI615, Frds
FrEa2, FTAAG, FYe48 FP&53 FTG66, FTAT0, FR&T1 FPE6T6, FTO00, Froed, FREsT, FIR0a, FTTil, FPT13 FTR20, FTT2T, FI726, FPTI0. FT735, FT736, 1747, FTT48
FTPa5, FTT84, FITes FRPFs, FTIvs, Fiove, FITes, FaTeR, Fa0a, Fra. FRE1Y, FREa0 Fra22, FTed6, FTER Fre47, FTOTT, FTE8Z FTahd, FTARR, Fe0e, Fraio
Froi4, FTA17, FTA25, FT031, FT933. SATHA MSTRICT - SBATNA: F270, F324, FA58, F3A1, FI66, FI6T, FA72, FA73, F375, FI79, F382 F383 F385 Figd F358 F401
F211, F&18, F421 Fa422, F4F3, F425, F426, F442 FE&d, F445 F452, F453, F454, F456, F45T, FAGH, F450, FAB0, F453, FAB4, FAAS, F4T2, FATI, FATE. FATH, F455
F4H3, F490. F453, F45, F497, FEO3, F505, F506, FEOT, F515, FA13, F523, FE59. JABALPUR DISTRICT - ADHARTAL-JABALPUR: F 1003, FI00E, F1008, F1012
F1u13, 1007, E1030, F1038, F1048, F1047. F1062, F1067, F1071, F1077, F1002, Fi0as F1091, F10S F1093, F1100, F1101, Fii12, F1718, Fozs, Fnss, Fozr,
Fi128, F1128, F513, Fe42, FT16, FT80, F&0S, FR11, FE1G, FE2E6, FRI0, F&49. FBE3, FOTS, FATS, FEBO. FBET, FR04, FONZ Fald, Faga, Fodd, 2B, Fodd, Fods, Fos0
FE5E, FRSD, FETS, FOAT, FOR1, FODE, FOOT. RALDEQRAGH-JARALPUR: F10002, Fi0028, FI0061, FrO200, FIO2Z80, FI0411, F105658 F10816. FI0sdz. Fioes]
Fi1100, FI1158 FHi284, FHE14, F11723, F19737, FI1740, F19742, FUITE5, F11767, FII777, F19779, FI1785. F11790, F11820, F11825, F11826, F11835 Fiiae
F11B48, F11250 F115852. F11853, F11880, F11882, F11B83, F11B85, F11851, F11286%, FHES3 F11900, F11907, FUI0, F11I3, FIH54, FI1820, F11863 FHs2
F11552. F11562, F11963, F11872, F11976, F11980, F11388, F11988, F11952, F11964, FI956, F119S8. F12000, F120MT, F12020, F12021, F12024, F12025, F12025
F12032, F12033, FI2038, F1200s, FI2042, F12044, F12067, F12070. F12001 F12072, FI12073, FI207e, F12076, FI2076, F1207, F12063, Fi208e, F12108 F12108
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Debts Recovery Tribunal
600/, University Road, Near Hanuman
Setu Mandir, Lucknow-226007

(Area of Jurisdiction Part of Uttar Pradesh)
Summens for filing & Appearance

by publication

0.A. No, 586/2017 Date 17-04-2023
(summaong o Defendant under seclion

193} of the Recovery of Debis Due io
Banks and Financial Instifutions Act, 1993
read with Bules 12 and 13 of the Dabts
Recovery Tribunal {Procedure and Rules,
1953

Original Application Mo. 586 of 2017

STATE BANK OF INDIA
Vargsus  ---Applicant

IT.‘I;T'M{AT ALI&OT HEH%_" Defendant

1. Mr. Liyakat Ali S/o Mr. Jile Deen, Ric:
UG-1, Plot Mo. 454, Shalimar Garden
Extansion-1, Near Aggarwal Sweels,
Ghaziabad-200105, Miar Pradesh

2. Mrs. Zeenat Wio Mr. Liyakat Ali, Rio:
UG-1, Plot No454, Shalimar Garden
Extension-1, MNear Aggarwal Sweets,
Ghaziabad-200105, Uttar Pradesh

3. Mr. Vinay Kumar Sio Kewal Anand,
Fio: B-r0, DLF Dilshad Extension-1,
Ghaziabad-201008, Uttar Pradesh

In the above noled application, you are
required to file in Papar Book form in two
sets along with documents and affidavits {if
any), personally or through your duly the

OFFER OPENING PUBLIC ANNOUNCEMENT AND CORRIGENDUM TO THE DETAILED PUBLIC STATEMENT UNDER

REGULATION 18(7T) ALONG WITH ANNOUNCEMENT UNDER REGULATION 18(5)(b) OF SEBI (SUBSTANTIAL
ACQUISITION OF SHARES AND TAKEOVERS) REGULATIONS, 2011 ('SEBI (SAST) REGULATIONS, 2011")
FOR THE ATTENTION OF THE SHAREHOLDERS OF

SG FINSERVE LIMITED

(EARLIER KNOWN AS "MOONGIPA SECURITIES LIMITED")

CiN: LT48990L1994PLCD5TI4
Registered Office: 37, Hargobind Enclave Vikas Marg, East Delhi, Delhi - 110092, India
Tel. No.: 011 - 44457164, E-mail: compliance@sqgfinserve.com, Website: www.safinsarve com
Open Offer for acquisition of 1,07,30,980 Equity Shares fram the Shareholders of
SG Finserve Limited (Earlier known as "Moongipa Securities Limited™) by
Mr. Rahul Gupta and Mr. Rohan Gupta along with Sudesh Buginess Ventures Private Limited

Thiz Offer Opening Public Announcement and Corrigendum to the Detailed Public Statement along with Announcement is being
issued by Corporate Professionals Capital Private Limited, for and on behalf of Mr. Rahul Gupta, Mr. Rohan Gupta
('Acquirers’) and Sudesh Business Ventures Private Limited (PAC') pursuant to Regulation 18(7) and Regulation 18(5)(b)
of SEBI (SAST) Regulations, 2011 in respect of the Takeover Gpen Offer lo acquire shares of 5G Finserve Limited (Earlier
xnown as '‘Moongipa Securities Limited”) (hereinaflar refarred fo as "MSL" "Target Company”). The Detailed Public Statement
['DF 5"} with respect to the same was published on August 01, 2022, Monday in Financial Express (English) (All Edifions),
Jangatta (Hindi} (Al Editions) and Pratahkal (Marathi) (Mumbai Edition).

L
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Offer Price of INR 107/- {Indian Rupees One Hundred and Seven Only) per fully paid-up equity share of the Target
Company payable in cash, which includes intarest of INR §.70 {Indian Rupees Five and Seven Zaero Paisa only) at the rate
of ten parcant {10%) per annum from the date following the last date of paymant as per the observation letter recaivad from
SEBIi.e. November 04, 2022 1ill the lasi date of payment fo shareholders on the basis of Revised Schedule of Activities
of the Offer, determined on the of the SEBI nod received after the receipt of KBl approval i.e. May £9, 2023

Independeant Directors Committes {IDC) recommends that the Offer Price being in compliance with the applicable regulations
can be considered as fair and reasonable. The recommendations of IDC were published in Financial Exprass (English)
tAll Edifions), Jansatia [Hindi) (&1l Editions) and Pratahkal {Marathi) (Mumbai Edition) on April 21, 2023, Friday.

This is not a compeling offer

Letter of Offer ("LOO") has been dispatched to all the equity shareholders of 'MSL' whose names appear in its Ragisier
of Members on April 13, 2023, Thursday, the denfified Date.

The LOO alang with the Form of Acceplancs cum Acknowladgement is also available on SEBI's website, www. sabi.gov.in
BSE's wabsite, www bseindia.com. and the wabsite of Manager to tha Offer, www corporateprofessionals. com and
shareholders can also apply by downloading such forms from the wabsite. Further, in case of non-receipl/non-availability
of the Form of Acceptance, the application can be made on plain paper along with the following details:

| In the case of Equity Shares held in physical form-

The Public Shareholders who are holding physical Equity Shares and infend o participale in the Open Cffer shall
approach the Seling Broker. The Selling Groker should place bids on the Designated Stock Exchange platiorm with
relevant details as mentioned on physical share certificate(s). The Selling Broker(s) shall print the TR generated
by the Exchange Bidding System, TRS will contain the details of order submitted like Folio No., Certificate No., Dist
Nos., No. of Equily shares elc. and such equily shareholders should note that physical Equity Sharas will not be
accepted unless the complele set of documents as mentioned in Para B.12 is submitted. Acceptance of the physical
Equity Shares for the Open Offer shall be subject 1o verification by the Registrar & Transfer Ageni (RTA). On receipt
of the confirmation from the RTA, the bid wilf be accepted otherwise it would be rejected and accordingly the same
will be depicted on the exchange plaiform.

B Incaseof Equily Shares held in dematarialized form-

Eliginle Person(s) may participate in the Offer by approaching their respective Selling Broker and tender Shares in
the Open Offer as per the procedure mentioned under Para B.11 of the Letter of Offer

Changes suggested by SEBI in their comments to be incorporated-
4  Revised and Original schedule of Activities-

ACTIVITY

ORIGINAL REVISED
DATE AND DAY
July 25, 2022 Monday
August 01, 2022 Monday
August 08, 2022 Monday

August 25, 2022 Thursday

DATE AND DAY

July 25, 2022 Monday
August 01, 2022 Monday
August 08, 2022 Monday

| August 25, 2022 Thursday

Public Announcement (PA) Date
DCetailed Public Statement (DPS) Date
Filing of Drafl Latter of Qffar with SEBI
Last date for a compeding offer

m ﬁq:b:l:::mm agmail.com authorized agent or legal practitioner in this
; Tribunal, after serving copy of the same on

PSRN W WA | applicant or his counseliduly authorzed
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Identified Date® September 06, 2022 Tuesday | April 13, 2023 Thursday
Cate by which Letter of Offer will be dispatched fo the | September 13, 2022 Tuesday April 25, 2023 Tuesday
shareholders

Issue Opening PA Date

Last date by which Board of TC shall give its
recommendations

Date of commencement of tendering period [Offer
opening Date)

Date of expiry of tendaring period [Offer closing Date)

September 13, 2022 Monday |
September 15, 2022 Thursday |

April 27, 2023 Thursday
Apnl 25, 2023 Tuesday

September 20, 2022 Tuesday l April 28, 2023 Friday

Dctober 03, 2022 Monday
October 18, 2022 Tuesday

May 15, 2023 Monday
May 29, 2023 Monday

Ciate by which all requirements including payment of
consideration would be completed

*Identified Date 15 only for the purpase of determining the names of the sharaholders of the Target Company fo whom the
Lattar of Offer would ba sent, All owners fregisferad or unragistered) of eguity shares of the Target Company (excep! the
Acquirers, persan acting in cancert with the Acquirers, axisting members of the promaoter and promoter group of the Targed
Company, persan acling in concert with the mamber of promoter and promotar groun) ane eligibie fo participate iv fhe Offer
&t any fime before the closure of the Offer

Please note that the delay in revised schadule in comparison to the original schedule is dus to delay in the receip! of
approval from KB for the acquisition of sharas of the Target Company

B SEBlinits Observalion Letler diractad 1o ablain a clarification fram BB thal the current open offer/acquisition is nof
attracting he requiremant o seek fresh approval from REBI. Basiz which the Target Company and the Acquirers carmied
meetings with RBI with regard to seek clarificabon, to which RE| siated that a5 per the circular dated July 09, 2015
RE2| does not have any power 1o issue any clarification! confirmation [ opinion [ advisory on the applicakility of the
cireular and has instructed the Target Company to file a farmal application explaining the datails of the acquisition
and thus, an application with RE| was filad on Novembar 24, 2022, On February 13, 2023, RBl issued its no-objection
for the approval of additional shares by the Acquirers

c)  Asonithe date of FA, Acquirer 1 does not hold any shares in the Target Company. However, the current sharehoiding
of Acquirer 1 in the Target Company is 1,06,00,001 Equity Shares reprasenting 25.44% of the Paid-up Equity Share
Capital of the Target Company as an the date of PA, Acquirer 2 does nof hold any shares in the Target Company
However, the current shareholding of Acquirer £ in the Target Company is 1,04, 95 959 Equity Shares reprasenting
25.44% of the Paid-up Equity Share Capital of the Target Company.

7 Kindly nota that there has baen change in compozition of Board of Director from the date of Draft Letter of Offer 1l the date
of LOO and thus, the updated table of composition of the Board of Directors of MSL is provided at Para 5.8 of LOO.

B Kindly note that the LOO has been updaled with the defails of Preferential Allotment made on December 10, 2022 and
necessary changes w.r.ithe same has been carried out wherever required

9 Pursuant to the receipi of RBI approval on February 13, 2023 and thereafter recaipt of SEBI assent o procesd with the
panding open offer process on April 17, 2023, the necessary changes has been made in the LOO, as mentionad below -

a  The Offer Price has been revised ko INR 107/ (Indian Rupees One Hundred and Seven Only) par fully paid up Equity Share
payable in cash which includes interest of INR .70 [Indizn Rupees Five and Seven Zero Paisa Unly) at the rate of ten
percant [10%) per annurm from the date following the last date of payment as per tha abservation letter recsived from SEBI
i.e. Movember (4, 2022 1ill the last date of payment to shareholders on the basis of approval of RB1 and SEBI approval ko
procead with the offer

b, Theno.of shares to be aoguired under Open Offer has been revised i.e., upfo 1,07,30.980 (One Crore Seven Lakh Thirly
Thousand and Nine Hundred and Eighty) Equity Shares reprasenting 26.00% of the Paid-up Equity Share Capital of the
Tarpet Company at a price of INR 107/ (Indian Rupees One Hundred and Seven Only) per fully paid-up equity share payable
in cash which includes inkerastal INR 5.70 {Indian Rupees Five and Seven Zero Paisa Only) &t the rate of 1an parcent {10%)
per annum

C. Pursuant io the increaze in the Offer size and Offer Price, the Maximum Considerafion has been revised o INE 1,14 B2 14 Boly
{Indian Rupees One Hundred Fourteen Crores Eighty Two Lakh Fourteen Thousand Eight Hundred and Sody Only) and
necessary updabion in relation o same has been made on Para6.2.7 of LOO.

d. Further, purseant fo the increase in the Cffer size and Offer Price, Acquirers have deposiled the balance amount in the
Escrow Account, consequent thereof the current amount lying in the Escrow Accountis 28,70,53,715 {Indian Rupees
Twenty Eight Crares Seventy Lakh Fifty Three Thousand Saven Hundred and Fiftean Only) being 25% of the Maximum
Consideration and necessary updation in relation to same has been made on Para 6.2.3 of LOO.

g Thecopy of BBl approval has baen inseried in the list of documents available for inspeciion to shareholders at Para 0.

10) Further, pursuani io the Preferantial Allotment made on Decamber 10, 2022 and receipt of RBI approval on February 13,
2023, thereafter receipt of SEBI assent o proceed with the pending open offer process on April 17, 2023, the necessary
changes along with addition of new definitions were made in LOO,

1) Further note that inadvertently, we have mentioned the old, registerad office address, lelephona no, and website details
in the cffer documentis, the updated details are as follows -

Registered office address - 37, Hargobind Enclave Vikas Marg, East Delhi, Delhi - 110082, India
Telephona ne. - 011 - 44457164

Website - www.safinserve.com

12) The Open Offer will be implemented through Stock Exchangs Mechanism made available by the Stock Exchanges in the
form of separate window (‘Acquisition Window’) as provided under the SEEI [SAST) Regulations and SEBI circular CIR!
CFOVPOLICYICELLM/2015 dated April 13, 2015 a5 amended via SEBI Circular CFD/DCR2/CIRIP2016/131 dated December
(%, 2016 and as per further amendrmeant vide SEBI circular numbered SEBIHOCFDIDCR-IN CIRPAA0E1 615 dated August 13,
2021, Acquirers have appointed Integrated Master Securities (Private) Limited ('Buying Broker") for the Open Offer
through wham the purchases and selliement of Qpan Cffer shall be made during the Tendering Pariod. The detaslad procedure
for tencering of shares is given in Para § - "Procedure for Acceptance and Settlement™ of the Letter of Offer.

13) Capitalized terms used in this announcement, but nof defined, shall have the same meaning assigned fo them in the PA,
DPS and the LOO

MANAGER TO THE OFFER

Corporate

Professionals

CORPORATE PROFESSIONALS CAPITAL PRIVATE LIMITED
CIN: U7 435801 2000PTC104508
D-ZB, South Exin., Parl-l, New Delhi - 110048
Contact Person: Mr. Manoj Kumar/Ms. Ruchika Sharma
Ph. No.: +91-11-40622228/+91-11-40622248 Fax. No.:+91-11-40622201
Email: manoj@indiacp.com / ruchika sharmai@indiacp.com
SEBIRegn. No: INMDOOD11435

For and on behalf of-
&l Sdi- Sdl-

Rahul Gupta Rohan Gupta For Sudesh Business Venturas Private Limited
(Acquirer 1) (Acquirar 2) (PALC)
Place: New Delhi

Date: April 27, 2023




FORM A
PUBLIC ANNOUNCEMENT
(Under Regulation 6 of the Insolvency and Bankruptcy Board of India (Insolvency
Resolution Process for Corporate Persons) Regulations, 2016)
FOR THE ATTENTION OF THE CREDITORS OF COLOR PALETTE PRIVATE
LIMITED



RELEVANT PARTICULARS

1. | Name of corporate debtor COLOR  PALETTE PRIVATE
LIMITED
2. | Date of incorporation of corporate debtor 20/10/2011
3. | Authority under which corporate debtor is | Registrar of Companies, Delhi
incorporated / registered
4. | Corporate Identity No. / Limited Liability | US2300DL2011PTC226536
Identification No. of corporate debtor
5. | Address of the registered office and principal office | REGD. OFFC:
(if any) of corporate debtor H. NO. 8728, Landmark Near Flimistan
Cinema Hall, Sidhi Pur, New Delhi,
110005
Other than Registered office:
NCPL WEB Tower , 3rd Floor, A-4,
Sector-9 , DND Road, Noida, UP 201301
IN
6. | Insolvency commencement date in respect of | 24.04.2023
corporate debtor (Order pronounced on 12.04.2023 but
Uploaded on 24.04.2023)
7. | Estimated date of closure of insolvency resolution | 21.10.2023
process (180t day from Insolvency Commencement
Date)
8. | Name and registration number of the insolvency | Mr. Khushvinder Singhal
professional acting as interim resolution professional | Reg No: IBBI/IPA-002/IP-N00888/2019 -
2020/12833
9. | Address and e-mail of the interim resolution | House No. 399 ,Sector 12-A, Panchkula,
professional, as registered with the Board Haryana ,134112
Email: kvsinghal@gmail.com
10. | Address and e-mail to be used for correspondence | House No. 399 ,Sector 12-A, Panchkula,
with the interim resolution professional Haryana ,134112
Email: cirp.colorpalette@gmail.com
Mobile No.-9914030030
11. | Last date for submission of claims 10.05.2023
12. | Classes of creditors, if any, under clause (b) of sub- | Name the class(es)- NA
section (6A) of section 21, ascertained by the interim
resolution professional
13. | Names of Insolvency Professionals identified to actas | 1. NA
Authorized Representative of creditors in a class | 2. NA
(Three names for each class) 3.NA
14. (a) Relevant Forms and (a) Web link:

(b) Details of authorized representatives
are available at:

http://ibbi.gov.in/downloadform.html
Please refer Note 1 given below for
applicable form(s)

(b) Not Applicable




Notice is hereby given that the National Company Law Tribunal, New Delhi Bench has ordered
the commencement of a corporate insolvency resolution process of M/s Color Palette Private
Limited on 12.04.2023. However, the order was uploaded on 24.04.2023.

The creditors of M/s Color Palette Private Limited are hereby called upon to submit their claims
with proof on or before 10.05.2023 to the interim resolution professional at the address
mentioned against entry No. 10.

The financial creditors shall submit their claims with proof by electronic means only. All other
creditors may submit the claims with proof in person, by post or by electronic means.

The submission of proof of claims should be made in accordance with Chapter IV of the
Insolvency and Bankruptcy Board of India (Insolvency Resolution Process for Corporate
Persons) Regulations, 2016. The proof of claims is to be submitted by way of the following
specified forms along with documentary proof in support of their claims:

Note- 1

Form B: for claims by Operational Creditors (except Workmen and employees)

Form C: for Claims by Financial Creditors

Form CA: for Claims by Financial Creditors in a Class

Form D: for Claims by a workmen and employee

Form E: for Claims by Authorized Representative of Workmen and Employees

Form F: for Claims by creditors other than financial creditors and operational creditors
Submission of false or misleading proofs of claim shall attract penalties.

Kindly mention contact details in the claim form so that any query regarding claim can
be resolved immediately.

Khushvinder Singhal

Date: 27.04.2023 (Reg.No IBBI/IPA-002/TP-N00888/2019 -2020/12833)
Place: Panchkula Interim Resolution Professional in the matter of
Color Palette Private Limited



